
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

OA No.625/2001

New Delhi this the 30th day of May, 2003

Hon'ble Smt.Lakshmi Swaminathan, Vice Chairman (J) 1
Hon'ble Shri C.S.Chadha, Member (A)

1 . Mr.Vijay Kumar
S/0 Shri Shiya Ram

Mr.R.P.Bhatnagar,
S/0 Mr.R.P.Bhatnagar

Mr.D.s.Sehrawat

S/0 Mr.S.L.Sehrawat

Mr.T.P.Sharma,
S/0 Mr.S.S.Sharma

M r.A.K.K a nc h a n Bras

S/0 late Mr.O.P.Kanchan Bras

Mr.R.S.Sharma

S/0 Late Mr.L.R,Sharma

Mr.G.P,bi ngh
S/0 1 ate Mr.H.R.S i ngh

Mr.D.u.Tyagi
S/0 Late Mr.R.L.Tyagi

3. Mrs.Shshma Rani

W/0 Mr.Joginder Aggarwal

10. Mrs.E.Verghese
W/0 Mr.Titu George

1 1 . Mr.A.K.Shandilya
S/0 Mr.D.N,Shandi1ya

Mr.T.R.Arora

S/0 Mr.Asha Nand

(All working as Sr.Scientific
Assistant II in Ministry of
Agr1cu1ture, Department of
Agriculture and Cooperation
Directorate of Plant Protection

Quarantine and Stores

NH-4, Faridabad (Haryana )

(By Advocate Shri N.Swaminathan )

VERSUS

1 . Union of India

(through its Secretary }
Ministry of Agriculture,
Department of Agriculture
and Cooperation, Krishi Bhawan,
New Delhi.

,App11 cants



J3.

f

- ?-

Plant Protection Adviser to
the Govt.of India, Ministry
of Agriculture
Department of Agriculture and
Cooperation^ Directorate of Plant
Pptection yuarantine and Storage
Shcistri Bhawan, New Delhi ,

o . Un i on Pub 11 c Serv i ce Cornrni ss i on
(through its Chairman )
Dnolpur House, Shahjahan Road,
New Demi1 L—.

Department of Personnel and
T ra i n i n g M i n i st r y of Public
Grievances and Pension
(Through its Secretary, Govt,
ut India, North Block, New
De 1 h i .

(By Advocate Shri D.S.Mahendru ) "y  oi if I u, a. maiienaru )

0 R D E R (ORAL)

(Hon'ble Shri C.S.Chadha, Member (A)

ihe applicants iz ,n number who are working as senior

scientific Assistants, Grade ii in the Ministry of

Agr1cun«r. have filed this OA challenging the issuance of
advertisement dated 22-28 July, 2000 inviting applIcatio.ns
tor the post of Junior Scientific officers. They have

relied cm the Fifth central Pay commissioiTs

recommendations, the relevant portion of that Para reads as
under:-

jnere are tive posts of Junior Scientific
cl! ^ one post of Juniorr- _ ^ ^ ix-A v.y| ic! i, ij i 1auiefitimo Officer (Bio-Chemistry) all in the naw
scale of Rs. 2000-Snnn. Piir-hca,- t ' el

7 posts of Asstt.
(onemistry) in the scale of

^®®^ separately recommended forUMyauatiun^ uj tne scale of Rs. 2000-3500). All the
merged , redesignated as Plant

1-1 UUOL.U lUi i Otficwr (Chemistry) and filled bv
prumuuion^ Jrom^ among 44 Scientific Assistants:^
pi, " dynamic ACP grade of
Officer rc^emisfryr' Protection

yrievance is that the Government is dragging Uc
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fset. ui'i t-hw 1 ciuonimfeinda11 ufiis ot t-hs Pay Curnrrn "ion v/hich wsre

SUppOSSd to COrii0 1 fi L-d 0 i i 0ut. W 1 © • i f i i 1 ■ i a9u • T i i i dSo©

20G3 , tn0S0 r0COmni0ndat. 1 ons hav© not- b00h y iv©i'i ©f i ©ct uo and

the Department- ha-s now gone ahead by issuing the impugned

advertisement without taking steps to amend the Recruitment

rj. . 1 /■ n rs ^
nu I r\r\c j

Learned uuunsel Tui the respondeiits 1 — 2, anri D.S,

Mahendru stated that they have "forwarded drait RRs tu the

Depaf tnient ut Personnel and Training as tar bauk as un

27i3i200u but the Department ot Personnel and Training has not

j  I
t -

rurnished tfieii uornments and theietufe, the RRs could not be

final 1sed. At the behest ot the learned counsel , the

Department ot Personnel and Training has also been inipleaded

as; a necessary party and they were also noticed but have not

put in appearance or tiled their reply, despite several

o P P o r t u n 111 e s ii a v i n g bee n g r a n t e d t o t h e ni.

3. In the above facts and circumstances ot the case, we

find that the interest ot justice would be served it the

Department ot Personnel and Training and the Department ot

Agriculture coordinate and tinalise tne Rules within a
, 1

'  specified periud ot time. Since the learned counsel tot

respondents 1—2 has puinted uut that tlie Departnient ot

Agriculture has already initiated action but they are awaiting

the corriments ot Department ot Personnel and i raining, they

would not hesitate to finalise the Rules after the same are

seen and approved by the Department ot Personnel and Training.

In terms ot the ad interim order dated 15.3.2001 pfassed by

this Tribunal any appointment made in pursuance ot the said
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advertisement were to be subject to the further orders to be

passed in the OA. We are also informed that none has joined

in pusuance of the selection already made on the basis ot the

said advertisement and therefore, the respondents are

restrained from making any fresh selection in pur suafice of

this advertisement. We also direct the respondents to

finalise the RRs, as expeditiously as possible, and in any

case within a period of six months from the date of receipt of

a  copy of this order. Thereafter applicants should also be

considered in accordance with the RRs so framed. No order as

to costs.

(C. (Smt.Lakshmi Swaminathan )
NT^rrlber^^A) Vice Chairman (J;


